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^ . CEMT»»L l*mlNISTaATItfE TRI9UNAL PRINCIPAL BOTCH
0 . A.No. 2 663/ 97

"

Neu Oalhi: tliis the /^ " day of Decambar, 1998.
HON'BLE nR.S.R.SlOlSE, VICE CHaII?1aN(a)

Sh ri N a rb a da P ra sa d9
1 5/2, 1*1 ES Centre,
P robyn Fbad, _ . .
Oelhi-054 Applicant.

(By Advocate: ^ri C.Hati).

Mbrsua

1. Union of India through
the Sacratary,
Ministry of Oefanca,
South Block,

f  Neu Delhi -011.

2. The Oiief Engineer,
Western Oomman d,
Chan dim an di r, j.
Chandigarh.

' 3. the Garrison Engineer (I) R& D,
Lucknou Ftoad#'
Delhi - 054. Respondents.

(By Advocate: Shri R.\/. Sinha )
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fCN '3LE PIR.S. R. ADIGE. VICE CH Al Rl*l AM ( aI. j

^^plicant impugns respondents' orders dated j
9.10.96 (Annexure-a1 ) and seeks compassionate appointment

rj

2, Heard Both sides,

3, It is wall settled that the claim for

compassionate appointment should not be pressed uith

a  v/ieu to bypass the normal channels for seeking

employment . Oorapassiono^ta appointment forms an

exception to the constitutional provisions uhich

guarantee to all Indian citizens equality in mattery

of employment, and is to be g ranted only in

exceptional circumstances, to save the deceased

employ ees'dep en dants from severe economic indigence.

4, During hearing I uas informed that applicanty^^ \
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mothar had also passad aus^t d as par har oun
rapresantatlon datad 12,9.96 Apnaxura-O?) har
family coh slat ad of har lata hiisban d an d 3 sons,
tuo of Uhom ara already in saruica: the third
balng applicant him self. Thua nona, can be said
to ba presently dapandant on the dacaased Govt.
employaa.^ That apart, serioua allagationa have
bean made in redact of the age cartificata

submitted by applicant uhlch have not beai

satisfactorily rebutted in rejoindar, or during

hearingo

,  5^ -p^Q OA therefors warrants no intarfsranca.

^  It is dismissedo No costs#

i S.R. ADIGt >
VICE CHAlFDANiA).
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